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COMMERCIAL TAXES DEPARTMENT 
-------- 

Notification No. 73/2020 – State Tax 
 

S.O. No. 04, Dated 11th January, 2021-  In exercise of the powers conferred by section 148 

of the Jharkhand Goods and Services Tax Act, 2017 (12 of 2017), the Government of Jharkhand, on 

the recommendations of the Council, hereby notifies the registered persons required to prepare the 

tax invoice in the manner specified under sub-rule (4) of rule 48 of the Jharkhand Goods and 

Services Tax Rules, 2017, who have prepared tax invoice in a manner other than the said manner, as 

the class of persons who shall, during the period from the 1st day of October, 2020 to the 31st day of 

October, 2020, follow the special procedure such that the said persons shall obtain an Invoice 

Reference Number (IRN) for such invoice by uploading specified particulars in FORM GST INV-

01 on the Common Goods and Services Tax Electronic Portal, within thirty days from the date of 

such invoice, failing which the same shall not be treated as an invoice. 

2.  This notification shall come into force with effect from the 1
st

 Day of October, 2020. 

 
[File No.Va Kar / GST /01/2020] 

By the order of the Governor of Jharkhand, 

 
(Vandana Dadel) 

        Principal Secretary, 

             Commercial taxes Department 

No. 31 
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वा�ण�य-कर 
वभाग 

-------- 

अ�धसूचना संo. 73/2020- रा� य कर  

 

एस. ओ. सं. 04, !दनांक 11 जनवर%, 2021- सरकार, झारख�ड माल और सेवा कर अ�ध�नयम, 

2017 (2017 का 12) क� धारा 148 !वारा "द$त शि(तय) का "योग करते हुए, प0रष! क� 

2सफा0रश) पर, उन रिज678कृत :यि(तय) को, िज;ह< झारख�ड माल और सेवा कर �नयमावल8, 2017 

के �नयम 48 के उप-�नयम (4) के तहत �न=द>?ट तर8के से बीजक तैयार करना हD, परंतु उ;ह)ने उ(त 

तर8के के अलावा अ;य तर8के से बीजक तैयार Fकया है, ऐसे :यि(तय) के वग> के Hप म< अ�धसू�चत 

करती है जो 1 अ(टूबर, 2020 से 31 अ(टूबर, 2020 क� अव�ध के दौरान Mवशषे "FNया का पालन 

कर<गे, उ(त :यि(त ऐसे बीजक क� तार8ख से तीस =दन) के भीतर, समा;य माल एवं सेवा कर 

इले(7ा�नक पोट>ल पर "Hप जीएसट8 आईएनवी-01 म< �न=द>?ट Mववरण अपलोड करके ऐसे बीजक के 

2लए एक बीजक संदभ> संTया (आईआरएन) "ाUत कर<गे एवं ऐसा ना करने पर वह बीजक मा;य नह8ं 

माना जाएगा। 

2. यह अ�धसूचना 01 अ(टूबर, 2020 से लागू मानी जाएगी।  

     [सं.सं.वा०कर/जी०एस०ट8/01/2020] 

झारखडं रा[यपाल के आदेश से, 

 
 

       (वंदना दादेल) 

           "धान स�चव, 

     वा\ण[य-कर Mवभाग 
        

-------- 
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